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c. 	? 	1 

This D.A. has been filed by Shri Branab 

Kumar Biswal. under Section 19 of the Adrnin-

istrative Tribunul s Act, 1995 with a prayer 

to direct the Respondents to declare him 

entitled to get appointment for the post of 

Sweeper in the Postal Printing Press,Ra3u1.garh, 

3hubane3war and to qivc him employment on 

priority basis. 

2. The case of the applicant,in a nut-

she ll,is that the Respondent No.4 had 

published an advertisement for recruitment 

to the post of Sweeper inter-a ha eta tiing 

that they proposed to fill up three vacancies, 

one under UR and one under SC category • His 

grievance is that u1thigh he stood second in 

the merit list in the un-reserved cate•ory, 

he was not offered appointment when the 

selected candidate did not join. He has also 

alleqed that Respondent NO.5 who was selected 

as No.1 in the merit list had secured his 

appointment by •suDmi tti ng false transfer 

certificate from Sanskrit Bidyapai ttarn, 

Bentapur. When the matter became pubLic, the 

Re pnd n t N • S even thou 'h by that time had 

been aopointed,f led away by submiLting his 

resignation which was readily accepted y the 

ftc sp onde nts. However,,, his naae was next in the 

waiting Ust,the Respondent N0.4 did not offer 

him appointment. 

3 • The Re spndents have opposed the 

application by filing a detailed counter. 

Admitting the facts of the case, they have 
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stoutly denied that the applicant was ever 

placed at number two position in the merit 

list. They have also denied that the Respon-

dent No.5 had submitted any certificate wkich 

was defective. The fact of the matter is 

that after completion of the examination, the 

original certificates were sibmitted for 

scrutiny before issuing appointment letter 

However, no defect was found in the process 

of verificatton. They have, on the other hand. 

stated that the whole controversy was 

generated by one of the Dealina Assistant 

in the office of Postal Printing Press who had 

overtly or corertly tried to promote the 

cause of the applicant. The Respondent No.5 

submitted his resignation w.e.f. 31.7.2000 

showing his family problems. As, there was 

no reserve list to be operated for filling 

of the vacancy,hence the question of of ferihg 

the post to the applicant did not arise. 

Thereafter, because of ban on filling of the 

vacant posts,the said post could not be 

advertised for fresh recruitment again. 

4. We have heard the Ld. Counsel for 

the rival parties and have also perused the 

records placed 'ef ore us. 

5 • In view of the s ibmissions rtiade by 

the Respondents that the Selection Committee 

for recruitment to the post of iweeper, did 

not recommend any name in the waiting list 

and it had only recommended the name of 

Respondent No.5 for the post, the claim 

made by the applicant that his name was 
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placed in the merit list apears to be an 

outcQie of imagination and hence without 

merit. 

Accordinaly, this O.A. is d.ismis$ed 

beina miconceived. No cost%. 
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